IN THE NATIONAL COMPANY LAW TRIBUNAL, NEW DELHI
SPECIAL BENCH

(IB)-622(PB)/2017
IN THE MATTER OF:

Maj. Gen S.C. Gonga & Ors. = iierreseens Petitioners
v.
AMR Infrastructures Ltd. @~ .. seiveveine Respondent

SECTION : UNDER SECTION 7

Order delivered on 12.01.2018
Coram:

CHIEF JUSTICE (Retd.) M.M. KUMAR
Hon’ble President

R. Varadharajan
Hon’ble Member (J)

For the Petitioner(s): Mr. Krishnamohan K. Menon, Mr. Mohit Singh and Mr.
Dania Nayyar, Advocates

For the Respondent(s):

ORDER

Learned counsel for the applicant has placed reliance on the
memorandum of understanding dated 17.08.2009 and read out clause for
assured return. It has then been argued that assured returns were paid from
01.09.2009 to 31.03.2014 and thereafter default has occurred.

Notice to show cause to the respondent returnable on 05.02.2018 be
issued as to why the petition be not admitted triggering the insolvency
process.

List for further consideration on 05.02.2018.
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